


CA No. 156/06

- Mahendra Pratap Singh s/o Sri Gajr 3

jupsapppe TS Simgh. aged about 24 yrs. C/ Dr. ~-'i;; =
|, L Mohalla - Farsauliyana, Rath, PO Ha:ti'r. L
‘Fv Bistt- Hﬂllir‘pﬂl‘v rjt Pt e vo ETIT -1

VERSUS

Sri D.V. Deogharey -

”\r Senior Parannnal Officer (CZE) i
General Manager's Offics,

v Central Railuay, .

CSTM MUMBAI s RESPONDENT s

T@, ~i3
Hon'ble the Vice-Chairman and his Companion Ch
Member(s) of the Hon'ble Tribunal.

The humble application of the above-named
applicant Most Respectfully showeth as under:

fe That the applicant had filed DA No. 166/06
and the Hon'ble Trihynal had passed their order
on 2/1/08. Photo-copy of_this_order is filed as A/1;
el
| 2. That the petitioner had submitted a photo-
v copy of this order aleng with his agpplication
dt. 28/1/08, under registered cover to the above-
ot named Respondent for compliance of direction as
3 - 5%?$ﬂ&> given by the Hon'ble Tribunal in Para 5 of their
order, which ran as undsr:

" 5, Having considered the rival contentions of the
[ parties counsel, we are of the considered view that
the grievance of the applicant might be redressed, i
14 in cass a direction is given te the compstent
authority to consider and decide the case of the “

". - - !12




